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by a police officer within limits of the police
station to which he is appointed or in the
premises of any station house or by a person
having a custodial control by virtue of his
special position over the victim or in cases
of gang rape, or rape on a woman knowing
her to be pregnant. It was considered fait
that in such circumstances this onus should
be discharged by the accused and it is
expected that this provision will bring to
book offenders who might otherwise have
escaped justice.

Apart from reporting on the Bill, the
Joint Committee have also made certain
general recommendations which do not form
a part of the Bill, These general recommen-
dations mainly involve amendments to the
Code of Criminal procedure and these are
being considered scparately.

Sir, I am sure that all Members of
this House will unanimously welcome this
Bill. With there words, 1 commend this Bill to
this House.

MR. DEPUTY-SPEAKER Motion

moved :

«“That the Bill further to amend the
Indian Penal Code the Code of Criminal
Procedure 1973, and the Indian Evidence
Act, 1872, as reportec by the Joint Com-
mittee, be taken into consideration.”

Before we take up the Private Member's
Business, Secretary may call name of the
Member who has come to take bath or

affirmation.

15.32 hrs.
MEMBER SWORN

SHRIMATI SHALINITAI VASANT-

RAO PATIL (Sangli).
15.33 hrs

PREVENTION OF CRIME BILL*

KARTIKA 27, 1905 (SAKA)

Bills Intd. 374

A A7 A wwE awt (FrEw)
gurers wgrzw, & wEAry FIar g fE
Al & fawrodT geeAi &1 gear
T F gArgArd semEd sqafaar q1
gurAT fagaor A qar squfagr 1 W
zfoga ¥4 F1 I999 FA &g favas 1
qrEqifog 73 &1 wgufa & a3 |

MR, DEPUTY-SPEAKER The

question is :

“That leave be granted to introduce a
Bill to provied for exercising effective
control over habitual criminals and to
ensure Expeditious . punishment of
criminals with a view to reducing the
number of cases pending in courts.”

The motion was adopred.

st vx @ warr awt o & frgaw
quEfTa FTAr g |

15.34 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL* | .

(Insertion of new séction 16A)

st Yq wvr sz 2wt (FEgan) o
& wearg wear g fx 1w sfafafess afu-
faaw 1950 # &tz q@raT F77 3 faqas
F1 qrEarfad 74 71 agafa & 7y

MR. DEPUTY-SPEAKER :

question is :

The

“That leave be granted to introduce
a Bill further to amend the Represen-
tation of the people Act, 1950.”

The motion was adopted.,

* published in gazette of India Extraordinary Part II section 2 dated 18-11-83.



